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CAT/IN2

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL /7

AHMEDABAD BENCH
NOBECW X DOEXEXHX

O.A. No. Stamp No. 348 of 19891 a4 ] ]
TN . . {”/7// 246/91
Al =

I»i..A./3QQ/91
DATE OF DECISION _ 29.8.1991 b

Gulabslanker Premsukh Petitioner

Advocste for the Petitioner(s)

Mr, J.5: Yadaw

Versus
Unica—of India & Orss _______ Respondent |
Mr. B.R. Kyada . Advocate for the Responacu(s) !
CORAM
The Hon’ble Mr. 1.1, Singh Lyak . ees Member (Aa)
The Hon’ble Mr. rR.C. Bhatt e e Member (J)

1. Whether Reportefs of local papers may be allowed to see the Judgement? /

/
/

2. To be referred to the Reporter or not? /

o
3. Whether their Lordships wish to see the fair copy cf the Judgement? / N:,

/
/
/

4. Whether it needs to be circulated to other Benches of the Tribunal?
MGIPRRND—12 CAT/86—3-12-86—15,000 /



Gulabshanker Premsukh,
Quarter No, 176/D,
Gandhidham R1ly. Colony,
Butch,

(Advocate-ir, J.S. Yadav)

«e Appldicant

Versus

1. Union of India,
Through 3
General Manager, W.R1ly.,
Churchgate,
Bombay.

2, Station Superintendent,
Gandhidham Station,
Gandhidham. Kutch,

3. Divisional Railway Manager,
Western Railway,
Ajmer,

4. Divisional Mechanical Engineer(Estt)

Ajmer. .+ Respondents
(Advocate-Mr, B.R. Kyadal

O.A. Stamp No,_348/91

with

Dated 3 29.8.1991.

Per : Hon'ble Mr, M.M. Singh : Member (A)

The applicant Shri Gulabshanker Premsukh appears

in person. His advocate is not present. The M.A./309/91

is for production of a letter dt. 21.8.1991 from the office

of the Diesel Foreman, Gandhidham to Diesel Foreman, Phulera

intimating relievé’ of the applicant on transfer and the

first sentence in it says "The above named has been spared

on transfer....."

The above letter is allowed to be produced.

Learned counsel Mr, N.S3. Shevde, appears for



W\ @

Mr. B.R. Kyada, learned counsel for the respondents.

4. We are pained to Observi that on 19.8.199; when

Ue O e tanrer Gowstel TV We apflcd”

Ehis ar on was called on mentloq< the application —
(e T

was unde;ioojbctlon whnich objectlon’we are told, has yet

not been removed.,

Se Despite the above situation, we havejas an

exceptional cas%/taken up this application which is still

marked as O.A. Stamp for want ;ﬁ remoxgl of objection

for considering interim relleﬁf para VIII of the
application.
N
6. The letter dt. 21.8.1991, is from its particularg
/’ leaa ! CVZo)"ﬁ'teM/ "t /

an intimation of relief of the applicangigiven by the
office of the Diesel Foreman, Gandhidham to Diesel Foreman,

Phulera. We find that the copy of it was not marked to

the aoollcant thou%E by virtue oﬁirelief as a result of
i/ \)‘,_ \,W‘/‘t/\ﬁv»

this -erdar, the tfénsfer is sought to be carried out.

et
been no?Lbroucht to the notice of t e applicant and no
fga T

such order have b:en serveddr~ L~”*

The contents of the transfer order are alleged to have 1
|

7. For want of service on the applicant of order of
transfer, he is deprived of his right under section 19

of the AdmLﬁlstratlvm Tribunals Act 1985 to make am
cp o s e
QK$MH1JHU2ﬁUAHF chtetter though he is reldaved on

s .&—)J_L? o S
transfer sueh has to be inferred from,lntlmatlon given

by the office of Diesel Reseman, Gandhidham to Diesel
74
Foreman, Phulera which intimation cannot be subs*ituteﬁ/

for a regular order of cransfercq4/\g}v L“’ & b

{§AvWﬂk;& € . opMuwad .
we e
8. We, therefore, direct applicant be not taken as

¢

having been relieved as a result of intimation as above

o]
and he shall be continued in service at his place of posting

viz, Gandhidham from where he was sought to e relieved by

}_._-_*_g_ . r i s e




©,

virgue of above letter of intimation to go to Phulera.

> A%Lyhen a proper orderyis served on the applicant_
Wi Sat, Mclo rene— v o c
though—order-—says removed, stay for a period of 7 days to
—_ M’L

V\‘ 13 \
enable the applicant to approach the dourt against it,gf/
L,\ Ov DPJPL-Q’/‘ .

10. By virtue of our above order O.A. Stamp No., 348/91
is also disposed of. The O.A. Stamp No. 348/91 be given a

regular number,

11, The applicant is allowed to serve this order by

Dasti.

( R C Bhatt ) (MM Singh ) %(M ll
Member (J) Member (A)




